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ORDEI(

The Counsel of the Applicant/Resolution Professional as well as Respondents

are Present.

On hearing the submissions from the Counsel appearing on behalf of the

Resolution Professional (RP), when we have put some queries to the RP while

hearing submissions of her, since she has stated she needs time, at her request, list

this matter on 21.08.2018 to satisfv this Bench.

At request of the Respondents in MA 69012018, the Respondents are given one

week's time to file their reply without fail i.e. on or before 21.08.2018, failing which,

the application will be dealt with on hearing from the RP.
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